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advertising a!lODcy .tre utilised for c.atral 
Government advertisial in the counlry. 
Public sector uadelt.kinls aro required to 
coafine their aelectlon of arencies for bandl-
ing their advertislnl to those ia:luded in lbe 
panel drawn up by tbe Directorate of Adver-
tising and Visual Publicity oa tbe basis of 
the following criteria : 

(i) An agency must be eatirely ladlan-
owned and Indiaa·controlled. 

(ii) It must bave carried on advertisilll 
business for a minimum period of 
one year and should bave adequate 
professional skill to be able to 
bandle national ad_tisinl 
accounts. 

(iii) II must bave reasonable ftnallcial 
resources i. e, a minimum paid-up 
capital of Rs. I lakb in tbe case of 
a limited liability ct>mpany and a 
minimum of Rs. 50,000 actually 
committed to business in case of 
a proprietary or partnership firm. 

(iv) It sbould bave an annual turnover 
of not less Iban Rs. 3 lakhs. 

(v) It ibould bave advertisilll as its 
tole busiDCIS oecuratlon. 

(vi) Its remuceration must be In. the 
form of commission paid by various 
media owners and it must retain in 
full the commission tbus earned 
without sharing iI witb or rebating 
il. to any client dilcctly or 
illdirectly. 

An agency is also required to give an 
undertaking to tbe effect tbat il will not 
discriminate between non-Indian and Eastern 
New'papers Society and ladian and Eastern 
Newspapers Society member papers eitber in 
the matter of "DC)' commission or e]ltea-
sioa of ctedit facilities aad tbat it .. ill 
illJplement, to tbe extent possible, Go,,"rn-
ment policy 0 f encouragial tbe growth of 
medium and small categories of papers in 
coDlultation wilh D. A. V. P. 

(b) Tbe Information is being coUIded 
and will be laid on tbe Table of !be House 
as early 81 possible. 
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Transfer of Machani.ed farm, Surat~b 
to Rajasthan Governmpnt 

644. SHRI SITARAM KESRI: Will 
tb~ Minister of FOOD AND AGIUCUL-

TURE be pleased to slate: 
(al whether Governmenl have declded to 

transfer the mechanised farm al Surat18rh 
to the Stale Government of Rajaslban ; 

(b) if so, the reasons for lucb decision; 
and 

(c) the terms on wbich Ibe transfer II 
being made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD. AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) No, Sir. 

(b) and (cl. Do not arise. 

Rehabilitation of Repatriates from 
Burma aDd Ceylou 

645. SHRI SITARAM KESRI: Will 
the Minister of LABOUR AND REHABI-
UTATION be pleased to state: 

(a) whether Government have drawo up 
plana for the rebabilitation of repatriales from 
Burma and Ceylon ; 

(b) it 10, tbe details tbereof; and 
(c) tbe total amount allotted for tbis 

purpose and the various project. to be 
implemented under this scbeme 1 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D' SANn. 
VAYYA): (a) Yew, Sir. 

(b) and (e). A Itatement shoMn. the 
steps taken for rebabilitation of Burma aod 
Ceylon repatriates is laid on tbe Table of 
the Hou!I. [Placed in Library. S~e No. 
LT.4254!70j. 

A prOvision of Rs. 7 crores for tbe 
rehabilitation or BUrma repatriates and 
RI, 20 crores for Ceylon repatriates has been 
made in the Fourtb Five Year Plan. 

Boycott of A.I.R. by Chief MIDI.fer 
of Goa 

64r,. SHRI SITARAM KESRI: 
SHRI V. NARSIMHA RAO : 
SHRI S. K TAPURIAH : 

Will the Minister of INFORMATION 
AND BROADCASTING AND COM· 
MUNICATIONS be pleased to state: 

(a) wbether the Chief Minister of Ooa 
bls decided \0 boycott Ille All _ndil Ra4io ; 




